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Title: Issue regarding compensations and rehabilitation programmes in National Calamities.
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HON. SPEAKER: No clarification on it. I cannot allow it.
...(Interruptions)
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HON. SPEAKER: He is not giving any clarification.
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SHRI M. VENKAIAH NAIDU: I am not commenting anything on the ruling or advice given by the Speaker.

I would like to humbly submit to the House that this Government is sensitive. The moment we came to know of the incident, I discussed the matter
with the hon. Prime Minister. The Prime Minister directed the Home Minister to go and visit the place. He has visited the place and come back. We
had a discussion on it. The hon. Home Minister told me that he wanted to make a Statement about his visit and about what happened there. He
made a Statement in the House. Some hon. Members have some doubts in this regard. I would like to say that there is no such practice as far as Lok
Sabha is concerned or there is no such rule by the Chair. My suggestion would be that the Minister has not gone away because of any disrespect to
the Opposition Members. He is making a Statement about this incident in the other House, which is slated at 12:30 pm. We had said in the other
House that as soon as the Statement is over in the Lok Sabha, he would come back to the Rajya Sabha. So, he has gone there.

I request the leader of the Congress Party or other friends, who want to discuss this issue — I do agree that this is a very serious issue and we
should discuss it — to give us a notice and let the Chair admit it. We will discus it definitely. I will convey it to the Home Minister. ...(Interruptions)
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HON. SPEAKER: I am sorry. No.

...(Interruptions)

SHRI N.K. PREMACHANDRAN (KOLLAM): Madam, I have given a notice. I am on a point of clarification. I would like to know ...( Inferruptions)
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